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Election, do hereby solemnly affirm and state on oath as under-
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ke out whichever is non applicable)

hartrye Jo o
| am a candidate set l|1_|-|h----——- LJ:H' -----'1--4&:1‘ he political pan:.-1 f am contesting 2 al

Independent candidate,

(1) Details of PAN and status of fi Fl}ng af I:u.:umé tax return :
SI,No. | Names - Permanent The financial year ﬁ::?| Total income
Account Number | which the last | shown In Income
' (PAN) Income-tax return has I Tax Returmn (- in |
P e P been filed Rupees)
I Sell. VIN oD NARAIN -THA |JrgpT 7503 £ | 2005 -jo (FIV)| 193/22- |
s s .
2 Spause- SMT. MEENA 7 | ANQPT 237 8] 2095 (Efy)| 185/25: |
e e ep—
|3 Dependent | sc. SHW CTH i _!
g, Dependent2 [
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{3) The lollowing case{s) is/ are pending against me in which cognizance has been taken by the court:-

.
l

5l | Offence I Description
Mo,
{{a) | The details of cases where the court has taken
cognizance, Sections of the Act and description M _,-'aq
of the offence for which cognizance taken :
(B) | Name of the coun, Case No. and Date of order .a\,,a")’hq
taking cognizance ;
e} | Detaiis of Appeal (<) / Application(s) for revision -

(if any) filed against the above arder(s) :
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4. Cases in which 1 have been convieted by a court nl'llw{uther those referred w in Furm Zﬁ!

im

|

|
L.
:fh}

r__ -

| The details of cases, Sections of the
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Act and description of the offence far | E )
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vap That | give heoemm beboy e details of « o assets (movable and icamoviable ere g of mysels

mw spouse gand all de pendents:

Mﬂ ,_EL'_._.__..._Y‘H'E HESCLS
i My e

I. Ausels I.HJDIIII name indticating the extem of joint ownership will also have to be given

2 In case of de
Mame of Ba

iInvestment, the details including Serial Number, Amount, [ate of Deposit, the Scheipe,
Institution and Branch are o be given

1. Value of Bonds/Sharc/Debentures as per the current market value in Stock Exchange i respees ot tsied
vompaniss and as per books in case of non- listed companies should be given

4. Dependent’, here means a person, substantially dependent on the income of the candidate.

5, Details including amount is to be given separately in respect of each investmaent )

[ Deseriptioh -~ . Self Bpouse Dependent-1 | Dependent-2 | Dependen-3 |
| Mk | = B | |
! | . |
. g - - I
il I{Hﬁhlnlmnd SO0 R 1C00w| LS8 = [ A
| (ii) | Details of Deposits in Bank ~ [Fnnexarr A| Hnpexcrea] : ' |
| accounts  (FDRs, Term Deposits |
| | and il other types of Deposia | S &‘9 £ P‘:‘:;"':‘_.,
| including saving accounis), [Rwedd - k,a "
Deposits with Financial iy 1 ) i
| | Institutions, Mon Banking A 851808 9 2308 |
Financial Companies and [
I Cooperative societies and the i
i amount in each such deposii
(i) | Details of in\;s?;en( in Bonds, JA87 — /ey
i Debenures/shares and units in 2L T30 x by
companies™Mutual Funds and T fcay ore -doapios |
! others and the amount. Ay Sy &4
{iv) | Deuwils of investment in NSS, L-5.¢.
Postal Savings, Insurance Policies {
and investment in any Financial = o i ™ |
| Instrument in Post office or fBa TR0 ', |
! Insurance Company and the I
|| smount Y 4
{v1 | Personal loans/advance given to |
any person or entity including x
! i firm, Company, Trust et and » » i
| uther receivables fmm debtors ! 1!
| andi unt, P =" —- i =
TTon) | Motor Vehicks/Aircrafis/ T I-ﬂ ‘
| Yachts/Ships (details of Make, /3 & - ﬂﬁﬂ}__.
Registration No. ete, Year of ™ s }G ® l i
|| Purchase and smaunt ) B JoLg ESTR ! (S
it | Jewelry, bullion and valushle K atel iy | GOTT gTNespf % |
Lhmg (give delalls of weight and e Fm 20 gm |
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1] Awny other assets such o5 value of

Chimsfmerest | ”____* gb L - 3 3
i, ; Caross Total value r‘?‘f"é'ﬂi‘-ﬁ’ 55 S‘?fé-’r‘{ bepe - . |

3. Dretails of lmmovable asscts:
{Newe: 1. Properties in joint ownership indicating the cxtent of joint ownership vill also have 1o be indical 'd
2. Each land or building or apartment should be mentioned separately in this format, )

i | Deseription Self Spouse | Dependent-1 | Dependent-1 Ilcpenllent-.i |
Nu
L =r g
() Agricultural Lagd Vel | '
Location(s) Thengrees e o
| Survey number(s) | Nadhwbeni i
Avrea [ Total measurement in b il .G.flgu(_p
acres) 13 kelif ™ ) b | l
Whether inheriied properly | | / /3/5 41 xS =
(Xepor N} —i7 |18 KkethF b
Date of purchase in case of self ~ o =
aequired property ® e
Cost of Land (in case of
purchase}at the time of L ¥
purchase :
| Any Investment on the land by
1 way of development, by ¥ bl
construction etc.
Approximate Current market 4 CO00D> @ e -
walue o
(i) | Nop-Agricultural Land A7 - Kafrages]
Location{s) ) X b :
Survey number(s) b st
Area (Total measufément in Ly Kaldp %
sq. ) =
Whether inherited property | KRELF % %
(Yes.or NO) o
Date of purchase in case of sell W ¥ o
acquired property i
Cost of Land (in case of - -
purchase) at the time of *
purchase
Any Investment on the land by X
way of development, ' w "
! construction ele.
! Approximate Current market LArO00 @ i
_____ value - - S
(iii) | Commercial Buildings At+po ”
{including apartments) oA nglimer ¥
| ~Location{s) piacthdant ; - I
-Survey number{s) N 4
Built up Area (Total b kaids - " |
| |memsurementinsg. fL) A ! (NN |




% wiher inberied praperty. 1o o o | S E NS
|| CemeNg) - 0 - J
| Dew-of purchase in case of seif i N | o o I
poidedpeperny 1 L !
it of property (in case of 5 il 1 - I . B
| p rehase) at the time & w by > |
: povhese | '
| _ Aoy Investment on the & i o T o j_ i
| property by way of * b | [
i I development, construction etc. —j
| Approximate Current market : o T
L | value o, # o
(iv) | Residential Buildings (including | Ak = 7 [ -
apsirtments, ) o "1“-} - ’ [ 1
1 hemf . Shr Kot App
-Location(s) Pl feadap
- Survey numben(s)
Area (Total measurement in |
i | sq ) 10 80 Py fa i |
Bilt up Area (Total =
|| measurement in sq. f.) it 7. i
. Whether inherited property
| [Desorhoy ave :-n 4
[ Date of purchase in case of self
| | acauired propery /e ot raf3fre x *
Cost of property (in case of =
purchase) at the time of }/MME:'&— i "
| purchase
Any Investment on the Jand by
way of development, . ¥ »
1 construction ele.
i Approximate Current market ; .
i vl ue re0 00 2 b ”
v} | Others {such as interest in ¥
: Fropeny) L s '
vi) | Total of Current Market = e
{ Value of (i) to (v) above \pEOa000: v A ]

[6) 1give herein below the details of linbilitics/ dues to public financial institutions and government :-
(Mote: Please give separate details of name of Bank v institution, entity or individual and amount for each item)

-
i Mo,

Description

Self

Spouse(s)

Dependent-1 | Dependent-2

Dependent-3 |

M |

Loan or dues to queﬂ‘inamlﬂl
In i A e nelic
Name of Bank or Fl $244; ne b,
Amount outstanding d

Mature of loan Ve haede (25

=

sodono:

Loun or dues to any
individuals! Entity other than

mentioned in (i) Ib%\'l.
Name(s) Relativey
Anount ouistanding

| Mature of lotin

H00, 000 b |
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i Ay olber liability 5 i ; _ :

e
Cxrand total of liabilities fordooe @ I

e

O L. N S
L] [IT=H |
Tues 1 departments dealing ® »
with government x
l mt‘mnn_l:adatinn
Dlues to departments dealing
with supply of water ] x

{ Dues to departments dealing - e e
! with supply of eleciricity ™ * 0

i)

|
-

Dues to departments dealing
with supply of L w0 x
celephones/mobiles

Drues to departments dealing
with government transport
(including aircrafts and
helicopters)

Income Tax Dues

Wealth Tax Dues
Service Tax Dues
Municipal /Property Tax Dues
Sales Tax Dues ==

Any other dues

o
F ]
o

w | = ¥ lgl®
=
]

Grand total of all Gove. dues
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b. Spouse .......... SHelng , Emdrpalomy £ Lainhyp
(3) My educational qualification is as under:

I{Givé details of highest School / University education with full form of the certificate) diploma’ degree course)
{(Name of the School /Callege/ University and the year in which the course was completed.)

{9)- ABSTRACT OF THE DETAILS GIVEN IN {1) TO (8) ABOVE:

1. | Name of the candidate ShSmUIKum. |/ | MO D A ARRIA m'|
oG hegiy , VR AR
2. | Full postal address "_’;'_;,'“xf TR Ly B:ﬁm ‘1“
3. | Number and Mame of the constituency and 32, ferupadt jiiAer |
|| state ke ___I
3. | Name of the Political party which sef up the Aartiys Jants pacl
candidate (otherwise write ‘Independent’) i % ok £ o ]
4. | (a) Number of cases in which conviction order ol s
passed (other than those referred to in Form 26) s B




i (s Twial number o) fﬁ.nuin; sy where the

L) eonrt {s) have tahes cognizmi Gl :
-
F3TPaMar e Far which last T Foenne sl
| T = Mnewme Tas Retumn [iled ‘_ R
L [(ejCandidate A L& PT 3905 F /Y - Zees-fe | jgisac>e |
| (e Spouse  ANGLT 73398 |E,g"'_}" doei-re 1 /§9/28:0 |
. | () Dependents Sas =i |
|6 ] - lhlmla of Assets and Llahllllli-‘.l- in rupﬁu i o
iﬂ. Description | Self | Spouse | Dependent-l| Dependent-ll | Dependent 11l |
i A Moveable 3 - i
RPN 7 7 B I
B. Tmmuovahle i
s g poo0E| ™ b i |
(i) | Purchase Price and S ! =

Development Costol  |pppp0df=) = >

Immovable Property

(Total Value) e

[ii) | Approximate Current _

Market Price of 3?&’-?9#0 2 x ™

Asser (Totat Value)
7 Liabilities v ]

(i) Government AL "

dues (Taotal) T

(11} Loans from Bank,

Financial Institutions and jpasp00 | % ™

athers (Total) L
8. | Highest educational qualification:

h.Ge
{Give details of School f University education with full form of the certificate’ diplomal degres
course} (Name of the School /College/ University and the year in which the course was completed.) 'i

VERIFICATION

L. the deponent, abave named, do hereby verify and declare that the contents of this affidavit are true and correct (o the
hest of my  knowledge and belicf, no pant of it is false and nothing material has been concealed there from. | further
declare that :

ta] there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 above

ih Loy spouse, or my-depcmicnla i not have any asset or liability, other than those mentioned in jtems 5 and &
aben,
Ll
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Note; 1 Affidavit should be filed Intest by 3.00 VM on the last date of {:ﬁng nominations.
= A fMidavit suould be sworn befare an Ligh Commissioner or Mugstrate of e First Class or e « My
Public.
2 Al calumns should be filked up and 1o column to be left Blank, IFihere is no information o furmish o espoct of ‘
any item, either “Nil" or “Not applicable”, as the case ma; be, should be mentioned
4. The affidavit should be either 1vped o writren legibly and neativ
‘s N
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